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Judgement

Tarun Agarwala, Presiding Officer

1. We have heard the learned counsel for the parties. The WTM issued an ex-
parte ad-interim order cum show cause notice dated March 20, 2023 directing :-

a) Noticees 1 to 5 shall jointly or severally file a public disclosure to the stock
exchanges as well as publish on the Company’s website the contents of this
Order-cum-show cause notice, within 3 days from the date of receipt of this
Order, to ensure transparency.

b) Noticees 1 to 5 shall disclose the updated status of all undisclosed material
events / information mentioned in this order, to the stock exchanges within 15
days from the date of receipt of this Order.

c) Noticee 2 to 5 are hereby directed not to sell / dispose of / dilute their
shareholding in the Company, held directly or indirectly through family members
or through companies in which they or their family members are directors, till
further orders.

2. Pursuant to the directions, clause (a) has been complied with by the appellant
and necessary disclosure has already been made on its website.
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3. The appellant has filed an application dated April 12, 2023 seeking inspection
of certain documents and cross-examination of the witnesses which is a separate
matter. We find that no reply has been filed to the show cause notice till date.

4. Having heard the learned counsel for the parties, we are not inclined to
interfere in the order cum show cause notice at this stage.

5. Accordingly, we dispose of the appeal with the direction that it would be open
to the appellant to file an appropriate reply within three weeks from today
questioning the interim direction. If such an appropriate reply is filed and an
application is made for vacation of the interim order, the authority will consider
and pass appropriate orders after giving an opportunity of hearing.

6. In the meanwhile, the direction contained in paragraph nos. 32(b) shall
remain in abeyance.

7. The appeal is disposed of with the aforesaid directions.

8. This order will be digitally signed by the Private Secretary on behalf of the
bench and all concerned parties are directed to act on the digitally signed copy of
this order. Certified copy of this order is also available from the Registry on
payment of usual charges.
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